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tion, is paid in full. 

8, Within a reasonable time after any seizure Power to 
under section six or section seven, the Canal OfTicer "11 property 

seized nuder  shall give notice to the owner or person in chargc of 6 
the property seized, that it, or such portioii of it as 0.7.. 

may be necessary, will, on a day to be named in tbe . . .  - 
notice, but not sooner than twenty-one days from the. , . 

date of the notice, be sold in satisfaction of the claim 
on account of which such property is detailled, unless 
the claini is discllarged before the day so named ; 

or person in charge of the property seized. 














